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Aasam-Arunachal Border Dispute

5976. S H R I K . B. C H E T T R I : 
WiU the M inister o f H O M E  A F F A IR S  
be pleased to state :

(a) whether it is a fact that the G o ­
vernm ent had constituted a Surdaram  
Com niission to institute an enquiry into 
th e border dispute o f Assam  and Aruna- 
c h a l;

(b) i f  so, the details thereofj

(c) whether the Commission has sub­
m itted its report; a rd

(d) i f  so, the details th e re o f ?

T H E  M IN IS T E R  O F  H O M E  
A F F A IR S  ; (S H R I C H A R A N  
S IN G H ) :

(a) N o, Sir.

(b) to (d). D o  not arise.

Complaints against Form er
Executive Councillors of Delhi

C977. SH R I K A N  W A R  L A L
G U P T A  : W ill the M inister o f H O M E  
A F F A IR S  be pleased to state :

(a) whether Government have received 
any representation from the M embers 
o f the last M etropolitan Council against 
I he former Executive Councillors and 
the C h ief Executive Councillor o f Delhi 
in the last one year;

(b) i f  so, the main points of complaints 
and the action taken by the Government 
thereon;

(c) the braod details ot complaints 
from  other sources to the Government 
against the former Executive CounciUors; 
and

(d) wl en the inqi'.iry w ill be com ple­
ted?

T H E  M IN IS T E R  O F  H O M E  
A F F A IR S  : (SH RI C H A R A N
S IN G H ) : >) to (d). T w o  memo­
randa containing charges against the 
erstwhile C hief Executive Councillor 
and Executive Councillors and others 
have been received by the Government. 
T h e memoranda are signed by some 
M embers o f the last Metropolitan 
Council. These charges are being iii- 
quired into. According to the infor­
mation available with the Government, 
no specific complaints against the former 
Executive Councillors have been received 
from other sources.

Publication of Newspapers from  
Rajasthan

5978. SH R I M E E T H A L A L  P A T E L : 
W ill the M inister o f IN F O R M A T IO N  
A N D  B R O A D C A S T IN G  be pleased 
to state :

(a) the names of the small newspapers 
published from Rajasthan in different 
languages and the places from  which 
these are being published; and
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(b) the annual financial assistance which 
the Central Government give to these 
newapapeA at present?

T H E  M IN IS T E R  O F  IN F O R ­
M A T IO N  A N D  B R O A D C A S T IN G  
(SH R I L . K . A D V A N I) : (a) A  state­
ment is laid on the T able o f the House. 
[Placed in Library. See No. LT-951/77].

(b) T h e Central Government does 
not provide any financial assistance 
to newspapers.

Sole selling Agencies

5979. SH R I V E N U G O P A L  G O - 
U N D E R  : W'ill the Minister o f
IN D U S T R Y  be pleased to state the 
policy o f Government in granting sole 
selling and buying agencies o f all 
essential commodities, agricultural and 
industrial in both private and public 
sector ?

T H E  M IN IS T E R  O F  IN D U S T R Y  
(SH R I G E O R G E  F E R N A N D E S ) : 
Each application for the appointment 
of the sole selting/solc buying agents 
by the companies under Section 294AA 
of the Companies Act, 1956 is considered 
on its merits by the Com pany Law  
Board having regard to the following 
relevant factors :—

(1) T h e nature of the products manu­
factured by the company ;

(2) the market share o f the company 
in such products and the extent 
o f competition in that p ro d u a ;

(3) T h f organisational set up o f the 
sole selling agency for rendering 
marketing services;

(4) T h e nature and extent o f services
performed by the sole selling
agents;

(5) Th -̂ interests o f the sole selling 
aginis in the Principal Com pany;

(6) The interest o f the directors of 
the company in the sole selling 
agents;

(7) The Commission earned, expenses
incurred and the profits retained 
by the sole selling agents in 
marketing the products o f the
company.

Having regard to the above factors, 
i f  it is found that the appointment
o f the sole selling agents is not prejudi­
cial to the interests o f the company, 
the same is approved; otherwise the 
proposal is rejected. Wherever the sole 
selling agency is approved, the Com m i­
ssion payable is so regulated that the

expenses incurred by the sole selling 
agents in marketing the products o f the 
company bears a reasonable ratio to 
the commission earned.

Having regard to the various conditions 
prevailing in the market, appointment 
o f sole selling agents has been banned 
in respect of the following commodities 
for a period of five years with effect, 
from the date noted against each :

(a) Paper
(h) Cement
(c) Sugar
(d) Vanaspati

18-9-1975

18-9-1975
5- 9-1975

5-9-1975

This policy applies to companies 
both in ihc private sector and the publicr 
sector.

T he abo\e policy applies mutatis. 
mutandis to sole buying agents.

Establishment of International 
School of Milling Technology

5980. SH R I K . M A L L A N N A  : W ill' 
the M inister of P L A N N IN G  be pleased 
to state :

(a) whether an International school 
o f M illing Technology is b eirg estab­
lished at the Central Food Technological 
Research Institute in M ysore;

(b) if so, the details regarding the 
admission to students, expenses as 
well as the method of training etc; 
and

(c) when it is going to be started ?

T H E  P R IM E  M IN IS T E R  (SH R I 
M O R A R JI D E S A I) : (a) A  proposal is 
under consideration.

(b) and (c\  As the scheme has n o f 
yet been finalised, it is not considered 
possible to furnish information at this 
stage.

Centralisation of Planning processes;

<5981. SH R I A N N A S A H E B  P.
■ S H IN D E  :

SH R I C H I T T A  B A S U  :

W ill the M inister o f P L A N N IN G  be 
pleased to state :

(a) whether there has been over- 'cen-- 
tralisation c f  Planning processes ia  
our country;

(b) if  so, how do the Planning Com ­
mission propose to overcome this; and;




